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16.20 hrs.

VICTORIA MEMORIA], (AMEND-
MENT) BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION

(SHRIMATI SHEILA KAUL): Sir,

KARTIKA 26, 1902 (SAKA)

Matters under 4112
Rule 377

on behalf of Shri § B. Chavan, I beg
to move for leave to introduce a Rill
further to amend the Victoria Memo-
rial Act, 1903.

MR. CHAIRMAN: The question is:

“That leave be granted to intio-
duce a Bill further to amend the
Victoria Memorial Act, 1803.”

The motion was adopted.

SHRIMATI SHEILA KAUL. 1 in-
troduce the Bill.

16.21 hrs,
MATTERS UNDER RULE 377

(1) NOTED FOR INVESTIGATION INTO T:IE
DEATH OF CTO TELEGRAHEIST LEADING
10 S1RIKE BY EMPLOYEES

SHRI R. L. BHATIA (Amritsar):
Mr Chairman, Sir, I raise the follow-
ing matter under rule 377.

Overseas and domestic communica-
tion services were seriouslly disdupt-
ed on Tucsday, the 11th November,
1980 as about 3000 employees of the
Central Telegraph Office in the capital
are reported to have gone on a
lightning strike following the death
of gne of their colleagues.

It is a matter of deep concern th.t
the officer concerned aid not gra-—t
leave to the telegraphist when he
complained of chestpain while on duty
in the morning which resulted in hs
death while on way to the hospital.
The whole matter needs to be inves-
tigated. It is suggested that some
sort of First Aid Posts may be set up
by the P&T Department in CTO and
Telephone Exchanges where thera is 2
large concentration of staff and First
Aid immediately rendered and in such
contingencies the employees removed
to the nearest Government hospital
without observing any formalities

about the assignment of his duties to
some Onhe e'se,
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